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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, AT KOLKATA
0.A. No. 83 of 2024

In the matter of :-

Nagarik Swartharaksha Sangram Parisad

.................. Petitioner
-Versus-
The State of Assam & 5 Others
.............. Respondents
INDEX
Sl. No Particulars Annexure Page No

1 Affidavit in Opposition on behalf of 1-13
Respondent No.4.

2 Forwarding letter of Board Meeting | Annexure- 1 14-29
Resolution with Solid Waste Management
Bye-Laws 2019.

3 Bye-Laws For Plastic Waste Management | Annexure-2 30-36
Rules’2016.

4 Minutes of SLRM Project Under SWM | Annexure-3 37-39
Meeting Held on 09/07/2019.

5 Minutes of the Procurement Committee | Annexure-4 40-48
Meeting Held on 17/06/2019.

6 Letter Regarding Implementation of Bye- | Annexure-5 49
Laws & Plastic Ban in Silchar Town.

7 Letter Regarding Achieving ‘Plastic Free’ Annexure-6 50-51
Silchar.

8 Photographs of Sweeping & Awareness Annexure-7 52-53
Programme. &8

9 Work Order Regarding Engagement of Annexure-9 54-55
NGO/SHG etc for Door-to-Door Collection in & 10
various Wards of SMB. 4}

Date : 28/09/2024.
Place : Silchar, Assam.
Filed By-

Sri Sattik Rout, Advocate
High Court, Calcutta
Junior-to-

Sri Sishir Dutta, LLB., M.Com
Senior Advocate

Gauhati High Court.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, AT KOLKATA

' 0.A. No. 83 of 2024

In the matter of:-

Nagarik Swartharaksha Sangram
Parisad

Through the General Secretary,
Church Road, Ambicapatty,
Silchar Pin-788004

Email- Nagarik.sangram@gmail.com

..... Applicant
-Versus-
1. The Principal Secretary
Department of Environment and Forast

The Govt. of Assam F-Block, 2nd Floor,
Janata Bhawan Dispur

Email; acs.envforest@gmail.com

2. The Assam Pollution Control Board
Through the Member Secretary,
Department of Environment and Forest,
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN zoNE BENCH, AT KOLKATA

"0.A. No. 83 of 2024
=== N0. 83 of 2024

In the Mmatter of:-
\

Nagarik Swartharak

sha Sangram
Parisad

Through the Genera| Secretary,

Church Road, Ambicapatty,
Silchar Pin-788004

Email- Nagarik.sangram@gmail.com

..... Applicant
-Versus-

The Principal Secretary
. Department of Environment and Forest

The Govt. of Assam F-Block, 2nd Floar,
Janata Bhawan Dispur

Email: acs.envforest@gmail.com

The Assam Pollution Control Board
Through the Member Secretary,

Department of Environment ang Forest,
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Govt, of Assam Bamunimaidan,
Guwahati-21, Assam-781021

Email: chairman@pcbassam.org

District Magistrate Cachar,
Silchar Pin-788001

Email: dc-cachar@nic.in

Silchar Municipal Board
Through Mmr, Rajiv Roy

Executive Officer, Silchar Municipal Board,
Silchar, Assam

Pin-788001
Email: smb1882@gmail.com,

Superintendent of Police Tarapur,
Silchar, Assam

Pin-788001

Email: sp-cachar@assampolice.gov.in

Central Pollution Control Board

Through its Chairman, PariveshBhawan
CBD-cum-office, Complex East,

Arjun Nagar, New Delhi-110032

Email; ajayaggarwal.cpcb@nic.in

....Respondents
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Silchar Municips Board

-AND-
In the matter of:-
Written Objection filed by the Respondent
No. 4
I, Van Lal Limpuia Nampui, aged about 38>years son of
Late Roipuia Nampui Resident of Silchar, Cachar, Assam, do
hereby solemnly affirm and staie as follows:-
1. That I am the Executive Officer of the Silchar Municipal
Board. I have gone through the Q.A application no. 83 of
2024 filed by the appellant and have fully understood the
contents thereof.

2. That the statement made in paragraph 2 of the O.A No.
83 of 2024 is not correct and your deponent denies the
same. Your deponent states that Silchar Municipal Board
engaged conservancy Branch for regular collection,

transportation of garbage from major commercial and
residential areas of Silchar Town and disposal of the
garbage to Meherpur Trenching Ground. It is respectfully
stated by the deponent that it has framed a solid waste
management bye-laws, 2019 vide leuér no. SMGC
28/2019-20/1247 dated 03.06.2019 and implement the
same for solid waste management‘rules, 2016.
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wo-
\Jodoha(
Executlve Officer
Silchar Municipal Board

Annexure 3 & 4 respectively,

. That the statement made

the record,




5. That the statement made in paragraph 5 & 6 of the

application g absolutely incorrecﬁ and your deponent

denies the Same. Your deponent states that District

Administratiqn Cachar and Silchar Municipal Board jdintly

organized regular IEC activities at Silchar Town in order to
apprise the public to accept the twin bucket red bucket
signifies for disposal of wet waste and green bucket for

disposal of dry waste offered by NGO’s/SHG’s and not

throwing gafbage, in public places, open areas. These

public announcements are being carried out by the
District  Administration and ~ Silchar
regularly,

Municipal Board

Copy of doc'uments by District Adrinistration and Silchar
Municipal Board, letter of D.C Cachar dated 28.05.2019,
letter dated 28.05.2019 for achieving plastic free Silchar,

award_given to best performing NGO's in the field of

Swachhata are marked as Annexures 5,6,7,8.

. That with regard to the statements made in paragraph 7

of the application and a request made to the Silchar
Municipa.l Board vide their letter dated 25.03.2022 and
29.03.2022, the distribution of garbage buckets in
Chengcoorié'Road, Municipal Board already engaged

\pnd gt

Executive Officer

Slichar Municipal Board
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NGO's/SHG's for door to door garbage collection as per
work order no SMGUA(SBM) dated 10.02.2021 for primary
door to dop’r garbage collection and distribution of twin
garbage buckets in every households. In ward no 19,
Neelamvori SHG given responsibility to distribute buckets
as per their work agreement.

Copy of_the work order-avfe marked as Annexure 9 and
10.

- That with regard to the submission made in paragraph 8

of application, your deponent states, before they
informed the Board vide letter dated 26.04.2022,
Municipal Board already engaged NGO's/SHG's for door to
door garbage collection as per word order dated
10.02.2621~for primary door to door garbage collection
and diétribution of twin _garbage buckets in every
households. In ward no 19, Neelarmvori SHG and ward no
25 Sakshi SHG is given responsibility to distribute buckets
as their work agreement Sl. No. The deponent also states
that, Silchar Municipal Board arranged a meeting dated
05.12.2022 with MLA Silchar, Member of NGO's/SHG's
regarding cleanliness at Silchar town & garbage collection
in the chamber of Executive Officer, Silchar. Silchar
Municipal Board also has undertaken various steps for

Naedalieng 2>

Executive Oficer

Silchar Municipal Boarg
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I unctios
MOoth functioning of sglig waste management at Silchar
town which are as follows:-

) Silchar Municipal Board received 4 nos. of Organic

Waste Converter (OWC) machine from Swachh

Bharat Mission and it is commissioned at SLRM

Center, BRTF camp, Silchar.

Silchar Municipal Board installed Bio-mining

machine and landfill restoration at Dumping

Ground Silchar regarding waste management.

iii) Silchar Municipal_ Board taking step for
_Establishment and Commissioning of Material
Recovery Facility Center (MRF) and waste to
compost plant (W2C) 'under Swachh Bharat
Mission (Urban).

Iv)  Silchar Municipal Board distributed Belero pickup
Vehicles to the NGOS/SHGs for smooth door to
door garbage collection and transportation.

v)  Silchar Municipal Board received 2 nos. of Battery
operéted E- Rickshaw vehicle from ONGC for
snﬁooth functioning of door to door garbage

- collection.

8, That the submission made in paragraph 9 of the
applicatioh, is not correct and the deponent denies the

|

Exaculive Officer

Silchar Municipal Board

w
w
LN
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Exacuthia Officer

10.

11,

and there js g Clear p

of dif‘ferént Categories




13.

(W2C) Plant, Material Recover

y facility (MRF). F.5.T.p
Plant Which j;

That youyr deponent States that
Specifically - which of the provis;

Rule 2016 has not been campii

Board. 1t is also stated that the

Executive Officer

Siichar Municipal Board

1
|
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14.

15.

16.

in

That the statement made

application is absolutely an ima

| Board is scrupulously @
ules 2016, alongwithSwach

plasticC ywaste

Municipa
Solid Waste Management R

Bharat Mission Guidelines,

Rules 2016:
That the statement made in ground
ap t states

the authorities aré appropriately utilized foO
different type of vehicles, mac her accessories

from time to time towards comp
Rules 2016 along wit

plication your deponen
' r purchasing

hines and ot
liance of Solid Waste
Managément . h Swach Bharat
Mission';GuideIines.

That your deponent most
Municipal Board effectively ma

arance in and around the town in terms O
ard has engage NGO’s,

door collection of garbage
le for the purpose. Out of
/ Central Govt. Board
loading of

respectfully states, the

naging the garbage
f Ssolid Waste

cle
Management Rules 2016. Bo self

Help Group to carry out door to

& we the Board has given vehic

the fund al’lotted by the State Govt.
hicles for carrying and

quipped machine like super sucker,
water sprinkler vehicle, bio mining

has purchased ve
garbage, Special e
brooming maching,

machine, waste segregation machine.

Exscutive Ofticer

Sliehar Wunicipal Board
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18.

bage by NGO's/ SHG's have to be
Garbage 'Carrier Vehicle(tripper,
V€ quickly to the trenching ground

Exscuthive Officer

Slichar Municipal Board
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at this, my ceclaration is true, that it

conceals nothing and that no part of it is false. So
help me Gogl.” '

"I swegr th

And 1 sign this afficavit on thi 28the day of
Septembe 20&4

Identified by me: VNM“‘)O"

(\ ‘Exocutive Officer

QN W S ﬁwniilirlgll[_rh ar
Advocatc

Suddhasatta Choudhury, Advocate

District Bar Associntlon, Silchar
Enrol. No., : 30 of ’00?
Mob, No fnmﬂ')(nl

E-mall 10} suddhasg Ha.choudhury@gmail.com
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OlI'FICE OF THE SILCHAR MUNICIPAL BOARD
SILCHAR ::; CACHAR... - ”"’T""' i (,lr" ¢ M
5 DEPY (0! B . ,
°.SMGC.23/2019-20//04 7 | Hmed Slicha thdljJJZOIQ $
. | %
: b 1
TO, : ' _'____'_“n_ﬂ____,,., i
The Deputy Commissioner, \ an oA - 7058901
Cacher, Silchar § S——— i R
Sub:- Forwarding of Board Meeting Resolution along with approved copy of Bye-Law of o
Solid Waste Management. ()
Madam,

I have the honour to forward herewith a copy of Board Meeting R?solutiOH
Copy, meeting dated 25-05-2019 along with approved copy of Bye-Law of Solid Waste
Management for your kind information.

Thanking you,

voC’is faithfu,u/

A
- !/) o
(Niharendra Narayz . Tagore)

Chairman,

Mu ici ! B rd

Chairman '
Silebar Muaicipal Board
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f the
I exercise of the powers conferred under section 3,6 “"dmfenz have
Environment (Protection) Act, 1986 (29 of 1986), the Central Gov:mentof Solid
enacted the Solid Wastes Management Rules, 2016 to regulate the Mar}aig al Act 1956,
Waste, The Plastic Waste Management Rules 2016, Assam Municip ement rules
Construction and Demolishing Waste Management rules, e-waste F',an?gggard which
and Municipal Solid Wastes Rules, 2016 shall apply on Silchar Munic pat‘ tion of the
shall within their territorial area be responsible for the Implemﬁﬂ ilon storage,
Provisions of these rules, and for any infrastructure development for go ecstes' Further
segregation, transportation, processing and disposal of municipal solid :ﬁ:’he rr;unicipal
it shall be the responsibility of the generator of wastes to co-operate wit il wastes i
authority concerned to avoid littering and ensure delivery of segregated inal Solid
accordance with the collection and segregation system as notified in the Mumc.pab the
Waste Management Rules, 2016. To ensure effective solid waste management by
Silchar Municipal Board, the Solid Waste Management Bye-Laws, 2019 are framed.

A : . h

SILCHAR TOWN SOLID WASTE MANAGEMENT BYE-LAWS, 2019: SILCHAR MUNICIPAL
BOARD

1.0 Title: This shall be called as the Silchar Town Solid Waste Management Bye-Laws,
2019

2.0 Extent of application: This bye-law applies to the domestic, institutional, commercial
and any other non- residential Solid Waste generators, situated in the Boardarea, and
the public who throw the solid waste in to storm water drain, underground sewerage
system, water bodies within the limits of Silchar Municipal Board.

3.0 Definition: In this bye-law and the Schedule attached thereto, the words and
expressions used but not defined shall have the meanings respectively assigned to them
in the Silchar Municipal Board, unless the context otherwise requires,-

1. "Agency" means any person/entity appointed or authorized by the Silchar Municipal
Board to act on its behalf; based on an agreement between the Agency and the Silchar

Municipal Board for disqha(ge of duties or function such as Sweeping of streets,
collection of waste, collection of user charges, etc. :

2. "Aerobic composting” means a controlle'd'proéess ir i i
ic nvolving mic i
decomposition of organic matter in the presence of oxygen; " ialoglcal

3. "Anaerobic digestion” means a controlled pracess involyi
1 ving micr iti
of organic matter in the absence of oxygen, 18 0icrablal decompostion

4. "Authorization” means the permission glves by

. the state Polluti
Pollution Control committee, as the case may be, Ciorion Conteol Board o

to the operator of g facility or urban

Scanned by CamScanner
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A anthoy :
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Wy other agone
BENCY responsible for processing and disposal of solid
5\ “Bindegl\

" A dnhle u
Qrganiswg Waste " means an

intg simpler stabla poin g’u:l;g:.mlc materlal that cans be degraded by micro-

6. “Bio~methmmti by
. on" means a

ganic

‘t:‘ A Matter by microly
. and owner" mea
Cgistered brand label,

% iprocess which entalls enzymatic decomposition of the
action to produce methane rich biogas;

ns .
a4 person or company who sells any commodity under a

8. "Bulk w
aste n'
Sovernment deg::t:\i:?é means and includes buildings occupied by the Central

undertaking or undertakings, State government departments or

“Ul‘Sin;‘\llxgzllo‘;ilhbo?ies' public sector undertakings o%‘ private companies, hospitals,

hotels, COmme.rc‘ l°° 3 cqlleges, universities, other educational institutions, hostels,

complexes havi ial establishments, markets, places of worship, stadia and sports
Xes having an average waste generation rate exceeding 100kg per day;

9. "Bye-laws" means regulatory framework notified by local body, census town and

not}ﬁgd area townships for.facilitating the implementation of these rules effectively in
their jurisdiction.

10. “"C&D \tvaste" means Construction & Demolition waste (Debris) that are non-
hazardous in nature generated out of building materials, debris and rubble resulting
from repairing, consrruqtion, and reconstruction operations;

11. "Clean Area" means the public place in front and all around or adjacent any premises
extending to the kerb side and including the drain, foot pat hand kerb.

12. “Cleanliness Fees” means an amount to be fees collected by the Event managers/
Organisers/NGOs for cleanirig the event site by the Agency.

. 13. “Collection Counter” means where the user charges shall be remitted which will be

available at all Zonal Officers and head quarters.

14. “Combustible waste” means non-biodegradable, non-recyclable, pon-reusable,
non hazardous solid waste having minimum calorific value exceeding 1500 keal/kg and
excluding chlorinated materials like plastic, woodpile, etc;

15. “Community waste s.torage bin" means any storage facility setup and maintained by
thé Board collectively by owners and or/occupiers of ane or more premises for storage
of MSW in a segregated manner in the roadside/gremises of any one of such

owners/occupiers or in their common premises,

16. “Composting” means

a controlled pracess involving microbial decomposition of
organic matter; ‘

ans use of non-biodegradable and non recyclable solid waste

17. "co.processing ks ding 1500k/cal as raw material or as source of energy or

having calorific value excee
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both to veplice or
industelal processes:
]

su
Phloment the nutural minoral rosources ond fossll fuls In

18, "Decent . .
Ll . "
maNimizing th‘tl:lz?'(ti:c pl?cessl“g moans establishment of dispersed factltles for
processing of biodegradable waste and recovery of recyclables closest

to the source
: of gener
disposal; generation so as to minimize transportation of waste for processing of

19. "Di " o

and i:\s;jrotsa;trl:e:ansswthe final and safe disposal of post processed residual solid waste
contamination of eepings ,and silt from surface dralns o0n land to prevent
birds; ground Water, surface water, amblent air and attraction of anlm;ls or
igibsbt:::,es?-c hazardous waste" means discarded paint drums, pesticide cans, (;FL
used 'need? ights, expired medicines, broken mercury thermometers, used batteries,
ol es and syringes and contaminated gauge, etc, generated at the household

! o

21. "Door to door collection"-means collection of solid waste from the doorstep of
hOlfSEholds, shops, commercial establishments, ‘offices, institu
residential premises and includes collection of such waste from entry gate or 3
designated location on the ground floor in a housing society, multl storied building or
apartments, large residential, commercial or institutional complex or premises;.

22. "Dry waste" means ‘waste other than bio-degradable waste and inert street
sweepings and includes recyclable and non recyclable waste, combustible waste and

sanitary napkin and diapers, etc;

23. “Dump sites" means aJand utilized by local body for disposal of solid waste without
following the principles of sanitary land filling;:

.

24. "Event” means any gatherings for the purpose of functions, celebrations, meetings.
rallies, processions, open air theatre activities, cinema shootings in public places.

25. “Extended producer responsibility” (EPR) means responsibility of any producer of
packaging -products such as plastic, tin, glass and corrugated boxes, etc., for
environmentally sound management, till end-of-life of the packaging products;

means any establishment wherein the solid waste management processes

26. “Facility”
recycling, processing, treatment or

namely segregation, recovery,. storage, collection,
safe disposal are carried out; :

27, «pamiliarization/warning period” means that specific period, during which thereisa
relaxation in the fines for contravention of these byelaws;

28, "Fine" means penalty Imposed on waste generators or operators of waste
processing and disposal facilities under the bye-laws for noncompliance of the

directions contained in these rules and/or bye- laws

2
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29, "Humllin "

E 8" eludog - .
u‘s\\nctlmt. Secondayy ?ﬂl EVItlog gl
ansportatig,

3()\ "\“ 1] ]
C\\m\\lc‘?im:}}zus Waste" megng Any waste which by reuson of any of its physical,
SVIronmang, yhoy S C0Using dungor or likely to cause danger to health or
_“t‘ hid or when |y tontact with other wastes or substances and
Sted In Schedulq L, of these Bye-Laws and all other
the Huzardous Wastes (Management and Handling)
mended to dute o
trans-boyp ary y

nd the Hozardoug and other waste (Management and
movement)Rules 2016,

i 10 sorting, sogrogation, material racovery,
\duy 0, Shradding, ball
3] Otessing ayg dlg

N crushing, loading, unloading,
posal of go)g Wasteg;

31, “Horticy)y

ure, Parks and g
Islands ete, Tl

means waste from parks, gardens, traffic
\ese include grass clippings, annual weeds, woody ‘brown’ carbon-rich
material such gg Pruning, branches, twlgs, wood chipping, straw or dead leaves and tree
timmings, whicy, cannot be accommodated 1 the dally collection system for blo-
degradable waste; : : PR

arden waste"

cesspool or oth
the clearing th

33. “Incineration" means arj' engineered process Involving burning or combustion of
solid waste to thermally de

Brade waste materials ot high temperatures;
34. "Inserts” means w

astes which are not big-de
Street sweeping or dus

gradable, recyclable or combustible
tand silt rémoved

from the surface drains;
35. "Informal waste collector”

Includes Individua
are involved in sorting, sale and

Is, assaciations or waste
purchase of recyc)

traders WQ
able materlals;

36. “Leachate" means the liquid that seeps through solld waste or other medium ang
has extracts of dissolved or Suspended material from it;

37. "Litter" means all refuse,and Include an
deposited as prohibited under -these Bye-

Y other waste materig]
danger or nulsance to public health, safaty o

Laws, tends to-create
r welfare,

which, if thrown or
un-cleanliness or a

38."Littering" means puttlné ltter in such a location that it falls, descends, blows, Is
washed, percolates or otherwise escapes or lg likely to fall, descen

d blow, be washed,
percolate or otherwise escape Into or onto any public place, or causing, permitting or
allowing litter to fall, descend, blow, washed, percolate or otherwise escape into or onto
any public place, !

39, “Local body" for the purpose of these byelaws means Silchar Municipal Boarg,

40, "Materlals recovery facllity” (MRF) means 8 facllity where non-compostable sojig
waste can be temporarily stored by the local body or any other entity mentioned In rule

\
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72 oy Y pepy

e, S0\ o :
N recoygy. Wi ueb
SBCtOr gf yy & Clableg

by any of gation, sarting
rom.y them o facliitate segregation,
body op en Plckers, 1 po

fents of waste by authorised informal
Al tecyclorg gr

i mEl\tlone ery or gy

up for jrg Procesy), il

e Y other work force engaged by the local
g or dlsposnl; e e Purpose before the waste Is delivered or taken

41, “Neig\\hourhood" means g
ayout, Charactey Or inhabitapgg

42, "New
Silchar M

Clearly defined locallty, with reference to its physical

constructjop" Means al| ion within the limits of the
unicipa) Board, buildings under construction within
43, "Non-bipde

. gradable waste”
OTganisms into

. Means any waste that cannot be degraded by micro
simpler stable compounds;

cludes any act, omission, place or thing which comes or is likely ta

» "aNgEr, annoyance’or offence to the sense of sight, smelling or hearing or
which is or may be dangerous to life or in
43. "Nuisance Detec

Jurious to health or property.
tors” (NDs) means those employees of the Municipal Board who are .
appointed by the Commissioner to detect the acts of Public nuisance, etc.

46. “Occupier / occupant” i

;cludes any person who for the time being is inoccupation of,
or otherwise using, any la

nd or building or part thereof, for any purpose whatsoever;

47. "Operator of a facility" :means a person or entity, who owns or operates facility for
handling solid waste which includes the loca

| body and any other entity or agency
appointed by the local body; .

48. "Owner"” means any person who exercises the rights of an owner of any building, or
land or part thereof; j i : ;

49. Primary collection" méans collecting, lifting and removal of segregated solid waste

i i i the
esidential premises or from any collection points or any other location specified by
r ‘ m any o |
local body; By

. ' SS b

: i lane, footway, alley or passage,
s u any road, arch road, viaduct, " &
hibhee plasceivz;;mll:;cllsze s:uare alley or passagelwhet‘t:xer t}ﬁz;o&ihpf:;; :;;O;Cz‘;ss
highway, cau ' foke oF nassane. dnd:such places to w L

i i right of passage, hes, water bodies, water
which the public have a ion grounds, playgrounds, beac =Y i E
e s parkii gali:::: 'ar:dcr;?::gxtsades. government and municipal buildings, public

c ] : ;

hespil, markets saugherhouses couts i

g bi the
le” means any storage container, including bins and bags, used for
2. “Receptacle” m ;
gtorage of any category o‘f MSW
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oW Grir '0Cess of tra X
which May or Materia] gy P halor

rotuct gp as ming segregated non-blodegradable Solld

i aw m
lar to-the otlghn uterial for producing new products

" al products;
54, Recyclable Waste" means

called as “py the waste that
¥ Waste", T e that'ls commonly found in the MSW. It Is also
electronics goods, ete, hese Include many kinds' of glass, paper, metal, plastic, textiles,

55‘ "RedEVElQ "

me

where the existin “l:- :P;ans rebulldlng of old residential or commercial at the same site,
& buildings and other infrastructures have become dilapidated;

56. "Re s .

ke Bf::)SZ means any waste matter generated out of different activities, processes
solid fo egradable/ Non-biodegradable/ recyclable in nature in either solid or semi-
form rm which cannot be consurned, used or processed by the generator in its existing

57-_ "Refuse derived fuel"(RDF) means fuel derived from combustible waste fraction of
solid waste like plastic, wood,'pulp or organic waste, other than chlorinated materials,

in the form of pellets or fluff -produced by drying, shredding, dehydrating and
compacting of solid waste ; .

bl -

58. “Residual solid waste” means and includes the waste and rejects from the solid
waste processing facilities which are not suitable for recycling or further processing;

59. “Rule”: means Solid Waste Management Rules 2016

60. “Sanitation” means the promotion of hygiene and the prevention of disease and
other consequences of ill health relating to environmental factors.

61.“Sanitary Landfill Facility” means a waste disposal site for the deposit of residual
solid waste in a facility designed with protective measures against pollution of ground
water, surface water and air fugitive dust, wind-blown litter, bad odour, fire ha?ard, bird
menace, pests or rodents, green house gas emissions, slope instability and erosion;

62. "Sanitary land filling " means the final ar}d safe disposal of residual §olid waste and
inert wastes on land in a facility designed with protective measures against pollution of
ground water, surface water:and fugitive air dust, windblown litter, bad odour, fire
hazard, animal menace, bird menace, pests or rodents, greenhouse gas emissions,
persistent organic pollutants slope instability and erosion;

63. “Sanitary waste” means Was’tes-comprising of used diapers, sanitary towels or
naiaki ns, tampuns, condoms, incontinence sheets and any other similar waste;
4

g icipal board for collecting
“Sani orker” means a person employed by t!le mun
g:‘ref::g\lrtl?xrgva;W or cleansing the drains in the municipal /board areas.

65. "Schedule" means the Schedule appended to these rules;
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67. *Segregation: :

cility;
means
wa i ans sort
bl‘os;: }\axxlely bio EEI‘adnbch:"gw and separate storage of varlous components of solid
il g}adable Wastes includin astes Including agriculture and dalry waste, non
t “mly Waste and 8 rﬁcydab]

non recyclap e waste, non-recyclable combustible waste,
construction ang demolition W?igés!e Inert waste, domestic hazardous wastes, and
"

68. “Service provider”

means a ;
sewerage, electricity, n authority providing public utility services like water,

telephone, roads, drainage, etc;

n v
i?ia‘stzf’é;%was»‘te“ means .and‘ includes solid or semi-solid domestic waste, sanitary
tadle » Commet cial waste, lnstltgtional waste, catering and market waste and other non
‘ential wastes, street sweepings, silt removed or collected from the surface drains,
horticulture waste, agriculture and dairy waste, treated bio-medical waste, Hazardous
waste excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-
active waste generated in the area under the local authorities

70. “Sorting” means separating various components and categories of recyclables such

as paper, plastic, cardboards, métal, glass, etc, from mixed waste as may be appropriate
to facilitate recycling; )

71. "Source” mean the premises in which the waste is generated or a community storage

centre used by owners / occupiers of one or more premisesfor segregated storage of
MSW;

72. “Spittoon” Means a metal or-earthenware pot typically having a funnel shaped top,
used for spitting into.

73. “Stabilising” means the biological decomposition of biodegradable wastes to a stable
state where it generates no leachate or offensive odours and s fit for application to farm
land ,soil erosion control and soil remediation;

74. “Stabilised biodegra"dable waste" means the biologically stabilized (free of
pathogens) waste resulting from the mechanical/ biological treatment of biodegradable
waste; only when stabilised can such waste be used with no further restrictions;

75. "Street vendor” means any person engaged in vending of articles, goods, wares, food
items or merchandise of everyday use or offering services to the general public, in a
street, lane, side walk, footpath, pavement, public park or any other public place or
private area, from a temporary built up structure or by moving from place to place and
includes hawker, peddler, squatter and all other synonymous terms which may be local
or region specific; and the words “street vending" with their grammatical variations and
cognate expressions, shall be construed accordingly; -

76, “Tipping fee" means a fee or support price determined by the local authorities or
an;( state agency authorised by the State government to be paid to the concessionaire or
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SC v
ation ¢ ONVeyance of soiig waste, elther treated, partly treated or

0 another | )
ally desj Ocation In an environmentally sound manner
Bned and coyerey
transpo to prevent the foul
8and unsightly conditions; port system so as to p
78, "Transfy
: er " :
areas ang transstation means a facility created to receive solid waste from collection
or, disposal facn‘::g.'“ bulk in covered vehicles or contalners to waste processing and,

79‘ b "
Treatment” means the method, technique or process designed to madify physical,

chemj :
v;m'cal or biological characteristics or composition of any waste so as to reduce its
ume and potential to cause harm;

80. "User fee" means a fee imposed by the local body and any entity mentioned in rule 2

on the waste generator to'cover full or part cost of providing solid waste collection,
transportation, processing and disposal services )

81. "}lacant Plot” means any Land ‘or open space belonging to a private party/person
that is not occupied by them/him e g e

82. "Vermi composting" means the process of conversion of bio-degradable waste into
compost using earth worms;

83. “Waste hierarchy” means the priority order in which the solid waste is to should be
managed by giving emphasis to prevention, reduction, reuse, recycling, recovery and

disposal, with prevention being the most preferred option and the disposal at the
landfill being the least; s 3

84. “Waste generator”" means and includes every person or group of persons, every
residential premises and non residential establishments including Indian Railways,
defence establishments, which generate solid waste;

B5. “Waste picker" means a person or groups of persons informally engaged in
collection and recovery of reusable and recyclable solid waste from the source of waste
generation the streets, bins, material recovery facilities, processing and waste disposal
facilities for sale to recyclers directly or through intermediaries to earn their livelihood.

4.0 Duties of waste generators.- _.
(1) Every waste generator shall,-

(a) segregate and store the waste generated by them in thrée separate streams namely

bio-degradable, non biodegradable and domestic hazardous wastes in suitable bins and
handover segregated wastes to aythorised waste pickers or waste collectors as per the
direction or notification by the local authorities from time to time;

(b) wrap securely the used sanlitary waste like diapers, sanitary pads etc. in the pouches
provided by the manufacturers or brand owners of these products or in a suitable

4
“

i
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() $to " bit-dagey dubie yr. Clan anvel dbvall plaeis thes wime i thee
4 ore Separately co, Db
VI Premises god o s TUe

HON and deretis
"““i\gemm\t R\:“ shall dispos demalition waste, us and whan gisnaratied, in his

e ,
168, 2016, ang O O3 Per the Construction and Demolition Waste
(d) Store 1 '
h orticulture ‘
e was :
1:;“‘? OWn premises ang d‘le and garden waste generated from his premises separately

SPose of as per the directions of the local body from time to

(2) No waste
4 e € generator shall throw bur
streets, open publie Spaces outside his p:“eo

(3) All waste ge

. nerators shall ‘pay such user fee for solid waste management, as
specified in the bye-laws of the local bodies. : :

r bury the solid waste generated by him, on
mises or in the drain or water bodles.

E:? No {n:rson shall organise an event or gathering of more than one hundred persons at
dy unlicensed place without Intimating the local body, at least three working days in
advance and such person or the organiser of such event shall ensure segregation of

waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(5) Every street vendor shall keep sultable containers for storage of waste generated
during the course of his activity such as food waste, disposable plates, cups, cans,
wrappers, coconut shells, leftover food, vegetables, fruits, etc, and shall deposit such
waste at waste storage depot or container or vehicle as notified by the lacal body.

(6) All resident welfare and market associations shall, within one month from the date
of notification of these rules and.in partnership with the local body ensure Segregation
of waste at source by the generators as prescribed in these rules, Facilitate collection of
segregated waste In separate streams, handover recyclable material to either the
authorised waste pickers or the authorised recyclers. The blo-degradable waste shall be
processed, treated and disposed off through composting or bio-methanation within the

premises as far as possible. The residual waste shall be given to the waste collector's or
agency as directed by the local body.

(7) All gated communities and [nstitutions with more than 5,000 sqm area shall, within
one month from the date of notification of these rules and in partnership with the local
body, ensure segregation of waste at source by the generators as prescribed in these
rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorized recyclers. The bio-
degradable waste shall be processed, treated and disposed off through composting or
bio-methanation within the premises as far as possible, The residual waste shall be
given to the waste collectars or agency as directed by the local body.

(8) All hotels and restaurants shall, within one month from the date of notification of
these rules and in partnership with the local body ensure segregation of waste at source
as pi‘escrlbed in these rules, -facilitate collection of segregated waste in separate
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possible, The gh CQ'“POStlng oF blon:;\ Waste shall be processed, treated and

by the | vesidual waste ¢ ethanat|
oc e sha on within the premises as far as
Al bogy, ‘ll be glven to the waste collectors or agency as directed

(9) Not to li : ‘ '
tter i,
O, SoR drinks gy, UIspose

: ) pa 1(8
’

gll :sacn})ed_.in solid waste Manage
uthorized waste pickers or

of any waste such as paper, water bottles, liquor
fruit peel, wrappers etc, or burn or burry waste on
Wwater bodies and to segregate the waste at source as
ment rule 2016 and hand over the segregated waste to
Wwaste collectors authorized by the local body.

5.0 e .
o I({)ES’PQ“Sll'-'illtles of the Silchar Municipal Board - Not approved.
0 Obligatory Responsibilities of Silchar Municipal Board - Not approved.

7.0 Slaughter houses and Mhtton, Fish market waste:

7.1 Every owner/occupier of any premises other than designated slaughterhouses and .
maf'lsets, who generates poultry, fish and slaughter waste as result of any commercial
actxv_lty, sh@ll store the same separately in closed, hygienic condition and deliveritata
specified time, on a daily basis to the Board collection vehicle provided for this purpose.

Depos_iting of such waste in any community waste bin is prohibited and will attract fines
as indicated in the schedule of Fines.

7.2 Vendor/Hawkers: All vendors/hawkers shall keep their bio-degradable and other
waste unmixed in containers / bins at the site of vending for the collection of any waste
generated by that vending agtivfty. It will be the responsibility of the generator/vendor
to deliver this waste duly segregated to the containerised hand cart of the Board or to
the nearest designated community waste storage bin. Failure to do so will attract fines
as per the Schedule of Fines. Each Vendor/hawker will be responsible to maintain
‘Clean Area’ within their surroundings.

7.3 House-gullies: 1t will be the responsibility of the owner/occupier of his/their
premises with house-gullies to ensure that no waste is dumped in the house-gully and
to segregate and deliver any MSW to the waste collection vehicle which shall be
provided by the Board/agency at such spots and at such times as maybe notified by the

SMB. Failure to do so will attract a fine as per the Schedule of Fines.

7.4 Litter by owned/pet animals: 1t shall be the responsibility. of the owner of any pet
animal to promptly scoop/clean up any litter created by pet animals on the street or any
public place, and take adequate steps for the proper disposal of such waste possxb.ly by
their own sewage system, Failure to do so will attract fines as per the Schedule of Fines.

, trading, étorlhg and use of harmful plastics, pol-y?thylene bags .(< 50
Zx;?cx)ir)m:i‘c:lu:g:fmocol n{;;ems Is not permissible within the municipal area of Silchar

ition of fine on
. Violation would attract imposit
I:ewr?/ manufacturers/suppl,iers/dealers/wholesalers/retailers etc.

¢ A
'
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e of Fines(Schedule 1V) for every
N case the generator of waste Is found
me, the fine amount will be doubled,

Laws he/she will be prosecuted under
olice Act /Indian Penal Code.
9, Pum‘shments.- ‘

Ny person violating the provisi
ision
Custodian ¢ !

fa child aged less tha

s made in the Bye-Laws (or) any person who is the
Bye-Laws will be dee

n 14 years who violates the provisions made in the

med to be considered for punishment as per rule in force.
10. Right to Appeal:

Any person aggrieved or affected by this Silchar Municipal Board Solid ‘{Vaste d
Management By-Law, 2019 shall have the right to appeal before the Chairman of Siichar
Municipal Board with

in 30 days. Byelaws will take effect after the due approval of the
Silchar Municipal Board Meeting,

11. Jurisdiction of Courts: i

For filing cases against the byelaws the jurisdiction is Silchar only. /6)/({

)
Executive Officer ‘ Clz:z{irman
Silchar Municipal Board, Silchar Municipal Board,
Silchar, Cachar. Silchar, Cachar.
. : PSR Chaimman
: Rracuflve cﬁ‘m;rd Silchar Municipal Board
gilchar Huniclpal Bo .
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Schedyle. |

Schedule - |

S'hups. Hotels, Restaurants, Officebuildings
1¢ Solid Waste Management UserCharges as
primary collection of MSW within the Silchar

e Category

User Charge (In INR)

usehold (as per family)

Rs. 100/- Per Month

Offices (Govt./Pvt)

Rs. 200/- Per Month

S
chools (Govt. /Pvt) (Less than 500 students-free)

Rs. 100/- per month (Govt.
& Provincialzed)
Rs. 500/- Per Month

College/Junior College (Both Govt. & Private) iiion,
4. — Rs.500/- Per Month.
21;;5):1 gl}:l‘on-franch;se, outside any Mall/Shopping
Sr‘nall Shops Rs. 100/-
Big Shops Rs. 250/-
Retail tfhains (Big Bazar, Vishal, Metro Bazar) Rs. 2000/- per month
5. Road S_lde Vendors (including vending zone) Rs. 5/- per day
Roadside Fast Food & Chat House etc. Rs. 10/- per day
6. Godowns & warehouse
Up to 1000 sft. Rs. 250/- Per Month
1000sft to 5000sft Rs. 500/- Per Month
More than 5000sft Rs. 1000/- Per Month
7. Hotels, Restaurants & Open Enclosure
Restaurants & Hotels without accommodation, Rs. 1000/- per month
Hotel & lodging with accommodation Rs. 2000/- per month
Marriage Halls, Public meetings | Rs. 1000/- per month
8. Medicine Shop Rs. 300/
9, Wine Shops RS. 500/-
10, | Big Fast Food chains like KFC, Dominos, Pizza Huts, | RS.2000/- Per month
café coffee Day etc.
11, | Educational Institutions
Play Schools Rs. 100/- Per Month
Coaching Centre Rs. 300/- Per Month
12, | Hats/Markets Rs. 100/- Per Month
13. | Health Care Unit
~"Medical Laboratory/Diagnostic Rs. 1000/- per month
Centres/Pathologlcal Centres/Doctors Clinic
(Without Beds)

3
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vice ¢ Contros & Gurages

Centy e8/Showrooms,

RS, 500/- Per month

17, - Gavages /Service ¢,
B i:-\.‘_‘l‘Mg ‘ounds

RS. 500/- Per Day

=9 | Hoste| & Paying Guest Hostels

RS. 1000/- Per month

19,
.| n) Small Industry up to 1000 sft

RS. 500/- Per month

) lndustrle%lOOOs&

Rs. 750/- Per Month

20. | py

Rs. 300/- Per Month

—=>- | Printing Press
21 [Petrol Pump

Rs. 300/- Per Month

v Schedule-1I

[llustrative list of biodegradable and retyclable waste

Biodegradable Waste

Recyclable waste

“Bio-degradable waste” means the organic
waste a part of MSW. They are also called
as "Wet Waste”. The Biodegradable waste
is a type of waste, typically originating
from plant or animal sources, which may
be degraded by other living organisms.

“Recyclable Waste” means the waste that
is commonly found in the MSW. They are
also called as "Dry Waste". These can be
transformed through a process into raw
materials for producing new products,
which may or may not be similar to the
original products.

e Kitchen Waste including: tea leaves,
egg shells, fruit, vegetable peels and
left over

e Meatand bones

Garden and leaf litter including

flowers

Animal litter

Soiled paper

House sweeping dust

Coconut shells

Ashes

® ¢ @ & s

o Newspapers
Paper, books and magazines
Glass
Metal objects and wire
-Plastic
Cloth Rags
Leather
Rexene
Rubber
Wood /furniture
Packaging materials
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Wustratiyg List of Domestyc Hazardous Waste
BAerogo) cang |

atterjey from flashii
eaches, |y

ar batteyy drain cleaning Agents & its contalners.
hewical car care products and consumables

‘C\? S and solvents ang their containers
-based Insecticides and thelr contalners
compact fluorescent lamps (CFL)

ghts and button cells
ouseholg kitchen items,

es, thinners, and their containers
WPesticides ang herbicides and their empty containers
Photographic audio/video tapes and their containers, chemicals
packaging of furniture, packaging and equipment
hermometers and mercury-i:ontaining products e
Be-waste such ag persanal computers, telephones, MP3 players,
televisions, calculators,

audio equipment,
GPS automotive electronics,
recorders using video m

digital cameras and players and
edia such as DVDs, VCRs or camcorders, '
Schedule IV
Cleanliness Fees..

In order to ensure cleanliness in events like functions, celebrations, processions, Rally
etc. Cleanliness fees as scheduted below have to be collected. This is Non-returnable.
This fee does not include any fines.
SL.No. | Description . Amount in Rupees HE
1 | Cleanliness fees ’ 125000
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L Non.gpqs Schedufg. y
wasu?s/ ¢ .‘?‘“ lon /iy /bt ;l"“eduloo Fines |
hazandgug vy 8 COMStructigy & cr?nglﬁf,f,?"'“ f Sulld Waste / domestlc hazardous

waste with Solld Waste & domestic

Fine In Rupees applicable for

};\i Residenta) - each and every time of violation
: 1100

\2‘\ N0h~Resldentlnl 1000

25000

1000

Street Vendors. not keeping suitable | 100 .
————_| Barbage container

6. Dumping Garde

3  Event oo 2000
\\‘%
4 All e of traders

n Waste on public | 1000
7\ streets
. Defacementofpubllcplaces inclusive of | 100

littering/ urinating/ Open Defecation/
Spitting etc, &

Non clearance of litter created by pet 100

animals on street / public place

Individuals throwing garbage in the | 100

Roads/Drains/Canal & any other public

places etc,

10. Individuals "using harmrul plastics, | 500
polyethylene bags ( < 50 micron) and

thermocol items

11. Retail selling of harmful Plastics, | 10000
polyethylene bags ( < 50 micron) and
thermocol items,

12, Whole sale trading and bulk storing of | 25000

harmful plastics; polyethylene bags (<]
50 micron) and thermocol items
13, Manufacturing, trading, storing and use 50000

- | of harmful plastics, polyethylene bags (
< 50 micron) and thermocol items

~
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BYE- LAWS FOR |

PLASTIC WASTE MANAGEMENT
RULES, 2016

SILCHAR MUNICIPAL BOARD |
SILCHAR, CACHAR {
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& Handjjy, Wer r
Rul red Undey
Authum}, ot ; fES ez 6 frame e & ::::le 6 (4) of the Plastic

\for, ar ‘
Segregatioy tra ent ofy Municipal Board shaj act prescribed

€ Provisiong of ' -
* Tansporgay, S of these ryles relating to the Use, collection,
following the rules op g, Bn and dispogq] of plasti

Waste {Management

3 € waste, under the jurisdiction and
During i WS as follows :
€ Course of
ags, plastic sheets OTl?EUfHCture. importer Stocking, distribution, sale and use of carry
shall pe subject €, or cover made

to the folo of plastic sheet and multi-layered packaging,

wing conditions, namely: -

¢. Carry bag made of virgin or recycled plastic,
thickness; ‘

shall not be less than fifty microns in
d. Plastic sheet or like, wi_'lich'is' not an integral part of multi-layered Packaging and
cover made of plastic sheet used for packaging, wrapping the commodity shall not be

less than fifty microns in thickness except where the thickness of such plastic sheets
impair the functionality of the product

e. The manufacturer shall not sell or Provide or arrange plastic to be used as raw
material to a producer, not having valid registration from the concerned State Pollution
Control Boards or Pollution Control Committee;

f. Sachets using plastic material shall not be used for storing, packing or selling gutkha,
tobacco and pan masala; 5es e :

Recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998 titled
55 Guidelines for Recycling of Plastics, as amended from time to time;

i hall not be applicable to carry bags made up of
i prowsllonﬁ: fc:l:-‘:ykrll):sgss fnade from com[;‘:)stable plastics shall conform .to the
CTpopAbe p;i's ls' 17088:2008 titled as Specifications for Compostable lefttcs, as
i) See to time, The manufacturers or seller of compostable plastic carry
amendet:] frsgi;‘?:erﬁﬂcate from the Central Pollution Control Board before marketing
bags shall o i

or selling; and
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Fial in @) ]
Copolymer, ghg " 21 forn
all \ Inclugyy,
tobacco i all for s d jp- an 8 Viny| Acetate - Maleic Acid - Vinyl Chloride ‘
ms. y Package for Packaging gutkha, pan masala and
5. Plastjc wa

| € map '
Municipgy Boarq i, me?rg;':peng e plastic i
€c Ve Jurisdictiop shall

Which ¢

recycling oatl'r;:’az:izc:l‘:li? + Shall be channelized to registered Plastic waste
elines for Reg i 2" conform to the Indian Standard: IS 14534:1998

Ycling of Plastics, a5 amended from time to time;

b. ULB shall €ncourage the use of pj
ca{xnot. be further recycled) fq ;
Buidelines o energy recovery or:rwr0
ncf:;ns Specified by the prescribed p
with;

il
te management by the Silchar j

a. Plastic Waste beas under; -

recycler ang
titled as Gyig

astic waste (preferably the plastic waste which
ad construction as per Indian Road Congress
ste to oil etc. The standards and. pollution control
authority for these technologies shall be complied

I

;:;sTh:lrfTo Se‘t Plastic waste shall be processed and disposed of.as

ued from time to time by the Central Pollution Control Board; and
. The.inen; from recycling or Processing facilities of plastic waste shall be disposed of in
compliance with the Solid Waste Management Rules, 2000 or as amended from time to
time, : .

per the guidelines

(2) The ULB shall be responsiblé for setting up,

operationalization and co-ordination of
the waste management system and for performi

ng the associated functions, namely: - ;

(a) Ensuring segregation, co

. , ‘
llection, storage, transportation, processing and disposal of
plastic waste; I ~

(b) Ensuring that no damage is caused to the environment during this process;

1
(c) Ensuring channelization of recyclable plastic waste fraction to recyclers;

(d) Ensuring processing and disposal on non-recyclable fraction of plastic waste in
accordance with the guidelines issued by the Central Pollution Control Board;

(e) Creating awareness among all stake holders about their responsibilities;
(f) Engaging civil societles or groups working with waste pickers; and

(g) Ensuring that open burning of plastic waste does not take place.

'
|
F

for plastic waste shall be of
for setting up collection systems

f Apee u:ej;:‘lsi[:;m::)cl!“zr this purpose, the municipality may seek assistance on
this munic ' j
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SOUrce in geean 4

Btneragjpy
|

an F plastic wast
from ting 10 time, & With t,e Solid vy aste an

d segregate plastic waste at
a5te Management

Rules, 2000 or as amended

b. Not Jigtey the p] :
handuver segregl;tt‘:;lcwwasm' and ensure Segregated storage of waste at source and
appointeq | them op Z:Ste to urban local body or gram Panchayat or agencies
agencies; “6lstereq Waste pickers’, reglstered recyclers or waste collection
(2) an ;
ge)nerat(lazsz;uttl}?:x:l lgene"atol'"s of plastic waste, shall segregate and store the waste
M dling) ikt N accordance with the Municipal Solid’ Waste (Management and
tha A » 2000 notifieq vide 5,0 908(E) dated the 25th September, 2000 under
Or amendment from time o time and handover segregated wastes to authorized
SPosal facilities or deposition centres -either on its own or

thereof; etc,; and

(4) Every person responsible for organising an event in open space, which involves
service of food stuff in plastic or multi-layered Packaging shall segregate and manage

the waste generated during such events in accordance with the Municipal Solid Waste
(Management and Handling) Rules, 2000 notified vide S.0 908(E) dated the 25th
September, 2000 under the Act or amendment from time to time,

9. Responsibility of producers, Importers and Brand Owners. -

1) The producers, within a period of six months from the date of publication of these
rules, shall work out modalities for waste collection system based on Extended
Producers Responslbll‘ity and involving State Urban Development Departments, either

individually or collectively, through their own distribution channel or through the local
body concerned; i

i ibility for collection of used multi-layered plastic sachet or pouches
cz,!)' g;::r}?:;l};;ip:: ;rodtz:’ers, Importers and Brand Owners who introduce the products |
ket. They need to establish a system for collecting back the plastic waste 7
s fnal~d to thelr products. This plan of collection to be submitted to the State |
generz}ted i | Boards while applying for Consent to Establish or Operate or Renewal.
Pollu;non gogx:ers whose consent has been renewed before the notification of these
The Bran

Eoe. . .
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and implem 1 Plan wy, ,

| ot with two earg t:(lg:e(;?: Year from the date of notification of these rules

e
" Use of
energy recu\,embl m“lﬂ-laye
eo red plast . .

TWO years tme; with N0 alterngte Plastic which Is non - recyclable or non

use of plastic {f any should be phased ogut in
4) The Prody '

Cer, withj
these ryjeg in the Ofﬂrc‘lzl p; rlod of threq months from the date of final publication of
Pollution Contrg) Committe azette sha|) apply to the Pollution Control Board or the
administratjgy, co %

hiri as the cage may be, of the States or the Union Territories
ned, for grant of registration;
5) No Producer ghay on and

final ublicati after the expiry of a period of Six Months from the date of

multiliayer;tlon of tl.\ese rules in the Official Gazette manufacture or use any plastic or

concerned st Packaging for Packaging of commodities without registration from the
ate P Oll“tiO?l Control Board or the Pollution Control Committees; and

6) Every Producer shall maj
plastic used ag raw ‘

Dtain a record of details of the person engaged in supply of
made of plastic she

material to manufacture carry bags or plastic sheet or like or cover
et or multi-layered packaging;- .

10. Protocols for compostable plastic materials. -Determination of the degree of
degradability and degree of disintegration of plastic material shall be as per the
protocols of the Indian Standards listed in Schedule-I to these rules. 11. Marking or
labelling. -(1) Each plastic carry bag and multi-layered packaging shall have the
following information printed in English namely, - a, name, registration number of the
manufacturer and thickness in case of carry bag; b. name and registration number of the
manufacturer in case of muylti-layered packaging; and c. name and certificate number

[Rule 4(h)] in case of carry bags made from compostable plastic (2) Each recycled carry
bag shall'bear a label or a mark “recycled”

as shown below and shall conform to the
Indian Standard: IS 14534: 1998 titled as “Guidelines for Recycling of Plastics”, as
amended from time to time;

11. Marking or labelling. -(1) Each plastic carry bag and multi-layered packaging shall
have the following information printed in English namely, -

£

a. name, registration number of the manufacturer and thickness in case of carry bag;

b. name and registration’ number of the manufacturer in case of multi-layered
packaging; and

¢. name and certificate number [Rule 4(h)] in case of carry bags made from compostable
plastic

rry bag shall bear a label or a mark “recycled” as shown below and
(izllll;:if)}:l;-:l%cizdt}f: l;ydia: Standard: 1S 14534: 1998 titled as “Guidelines for Recycling
zf Plastics”, as amended from time to time;

L}
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NOTE: PET-Polye :
LDPE- Low d(:!lr):;i?;yl::le:S:elm“halatea HDPE-High density polyethylene, V-Vinyl (PVC),
all other resins ot Yethylene, pp-

2 il = Polypropylene, PS-Polystyrene and Other mea;g
i-mate 1
(POlYPhEnylene oxide), pC (POch; :bi like ABS (Acrylonitrile butadiene styrene), P

nate), PBT (Polybutyleneterephalate) etc.
Each carry bag made from

hall compostable plastics shall bear a label “compostable” and
f all conform to the Indjan Standard: 1S or 1SO 17088:2008 titled as Specifications for
Compostable Plastics"”,

13. Registration of producer, recyclers and manufacturer, -
1. No person shall manufacture carr
packaging unless the person has obtai

Board or the Pollution Control Comm
may be,

y bags or recycie .plast'ic bags or multi-layered
ned a registration from the State Pollution Control

ittee of the Union Territory concerned, as the case
prior to the commencement of production;

2. Every praducer or brand-owner shall, for the purpose of registration or for renewal
of registration, make an application in Form-1

3. Every person recycling or processing waste or proposing to recycle or process plastic
waste shall make an application to the State Pollution Control Board or the Pollution

Control Committee, for grant of registration or renewal of registration for the recycling
unit, in Form Il - '

4. Every manufacturer engaged in manufacturer of plastic to be used as raw material by
the producer shall make an application to the State Pollution Control Board or the
Pollution Control Committee of the Union tevritory concerned, for the grant of
registration or for the renewal of registration, in Form i1,

14. Responsibility of retallers and street vendors- '
1. Retailers or street vendors shall not sell or provide commodities to consumer in carry !

bags or plastic sheet or multi-layered packaging, which are not manufactured and
labgelled or marked, as per prescribed under these rules;
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a
be liaby, to p; m““uracmy Bing or

POWER

2. Bvery Fetail -
tallepe
bags oy My 'S op Straa;
which are 11; lﬂyen&d Pack Veidopg selly

Mg or Providing commadities in
Plastic shegts gr ke ‘
ed \eets or like o
Y such fineg g : ) ‘a};“"‘d OF marked in ae

plastic carry
¥ cavers made of plastic sheets
" tordance with these rules ghall
OR EXI’L] Under the biye-laws of the local badies,

following Provigj, Crr PRiCING o

ons in respect F CARRy BAGS: The Munici
of fixing the pri
(1) The shopkeg Bthe price of plastic ca

keepe
diSpensin a DTS and Street vendors willin

: B to provide plastic carry bags for
a fee of Rs. 40g m_mmod"iy shall register with Silchar Municipal Board by paying
fees from v Per month of g,

e s. 48000/- Per annum subject to revision of the
that plasti me. The registered shop keepers shall display at prominent
@ regist ¢ carry 4ags are given on payment.

Plastic car gb ored Sh"PkeePel‘S or street vendors shall he eligible to provide
(3) The reye :y 28s for dispensing the commodities,
© Benerated from the registration of shopkeepers and vendors from

RRC r the Sustainability for the waste management
their jurisdiction,
others shqy

of plastic bags,

pality hereby makes the
rry bags:

The Silchar Munlciﬁal Authori
ticha shall exercisethe power to impose monetary penalty on
the violation as specific under:t-y e g ; L
1. If any trader is found to be keeping stock or selling of plastic which have been
prohibited by the pJa

stic Waste Management Rules 2016, he or she shall be
penalized with a fine of Rs. 10,000 (Ten Thousand). i

2. If the traders or the shopkeepers are found tommitting the offence again or

repeating the offence again, the fine shall be enhanced to Rs. 25,000 (Twenty
Five Thousand). ‘

If even after the Punishment, the offence is found to be committed repeatedly, it

would be construed as deliberate attemptto breach the law and under that

circumstances the trade license of the trader or the shopkeepers shall -be

cancelled and further action under section 15 of the Environment Protection Act

1986 shall be initiated against such offenders. In the case of individual, if anyone
found breaching'the law repeatedly, He/She also be liable for prosecution under
section 150f the Environment protection act2016.

4. Any individual is found to be using prohibited carry bags for storing, carrying,
dispensing, packing goods or any other items or th

row in public places or street,
private or public tanks, defile water of public and private tanks within this
municipal area shall be fine with Rs, 500 (Five Hundred) . : ,
15. This Municipality shall conduct raids when necessary at places to be lfeepmg stocks
of prohibited plastic materials and shall confiscate and seize of the materials

will be initiated against the offender as per the law,

These Bye Laws come into force with immediate effects
5 (6] (>0 \
; ExecutivecOiiia

er
SEther NeiRa\R0 Bbard

and action

o

v
[

L
oA
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v . Teeting wy. reside
hu‘m (.hairperson, Dlstric,i Lzz,d’;d OVer by Sm, Laya Madduri, 145 Deputy Commissioner
Tiefed (4, emberg aboyt = ring Committee on SBM, Cachar,
€ Same ) dat

€ laung);

Silchar. She has
s e
Umefraq, and directeq all to ¢

preparedness of
in the stipulated

ng of u.ne‘SLRM Project and took
omplete the remaining task with

L Awarenegg

d Programme wil] pe el on 12% July 2019 at Bhanga Bhawan,
Silchar by involving all lead a e

ing citizens of the town, NGOs
and Centra] Govt)

DS4, and by

toall concerned,
Action: SMB/SBM & District Administratiop,

2. Launching of the

Programme will be hel
and from 3,00 p.M. 5

d on the District Library, Silchar on
nd the programme sche

dule is as follows:
a) Lightening the lamp in the District Library and inauguration ceremony.
b) Rally along with Try-cycles and rally startin

SLRM Centre (Old BRTF Campus). NCC will be
rally along with Band Party. SRR

g from the District Library to
requested to participate in the

c) Dustbin will be formally handed to the selected owners of the households of
the Pilot Project area. i

d) Silchar Food Grains Merchant Association and Ro

tary Club of Greater Silchar
will be formally handed over the replica of the Try-cy

cles/key to the Hon’ble MP.

¢) Information brochure will be distributed to all the households of the Pilot
Project area,

. Action: SMB/SBN; & District Administration,
Foliibition Gf Hié frise fioverierit o té cale will b issued fragg
3. OFder fof the prohibitioin of the frée iovérient of the ¢a
4 S for theg;;):sh Das, Ward Commissioner of SMB has been entrusted to
dilg emii x:cﬂoning of the pound under SMB and a drive for the street cattle
ensure the |

further necessary action, He has
: »d from 11 July 2019 and take ‘ .

il e arratr;?lu:hg responsibility of the cattle for the SLRM Centre in the 0ld
also entrus :

BRIF Campus.
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& H e demarcatnd Within the 10 July after the field visit
Same will 4, AR

® Complage A will co-ordinate the matter and ensure the
respech’ve w Pleted v lin the stipulated timeframe in consultation
Ssionerg and Mr, C Srinivasan, Consultant, SLRM,

huildings of tl?: t;“a TeNOVation oy Will be installed signage in the different
i Centre (0l Ry Campus) in consultation with Mr. C.

RM, Vellgre, Sri Anshuman Chanda, AE, DRDA will co-

atter ang complete the task within the stipulated time frame,

6. Awarenegg p

) fogramme iy, SHGs under NULM, Silchar will be organised on
1% July 2019 4 5.30 PM. My, i
sessiop,

C. Srinivasan, Consultant, SLRM will take the
7. Uniform for all the Wworkers (to he engaged under SLRM) and Sanitation
workers of SMB Will be procureg pefore the launching of the SLRM Project. SBM
(Urbanj ang SMB wil] talc

€ necessary action for immediate procurement of the
same. Uniform Specificatijop may be collectedfrom SriC, Srinivasan, Consultant,
SLRM, Vellore, i

8. Awareness Programme wil] he arranged in the everyday evening on ang from
6 P.M. onwards in the Pilot Project area and Mr. C. Srini (

10. One artist will be arranged by the SBM (Urban) from 10t July 2019 onwards
up'to launching date for necessary works for the SLRM Project,

1, Drinking water for the léunching programme will be provided by the PHED-|,
;ﬂ;har The EE, PHED-I will take necessary actioq in this regard.

: | ‘ der different
ting  workers presently engaged (un
M metorz;di;:l thge door to door collection of MSW will be lntegrateq into
NGOss{[f:tjn;r;ieét and necessary action will be taken {rom the SMB and District
the .

Administration;
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'Ithe meeting endeq With thanks from the Chair with a positive enthusiasm
to make this projecta Successful ope by working on itina misijii?i'mode.

(Lay%adduri)

Deputy Commissioner,

Cachar,. Sllcha%l of [1 z
Memo.No.CRR46/DDMA/2019-20/sBM) -, Date:aq/0g/201>
Copy for information and imm

ediate necessary action:
1. The Chairman, Silchar Municipal Board, Silchar, Cachar. :
2

The Executive Officer, Silchar Municipal Board, Silchar M.B. for information &
N/A;

3. All Members Present.

CA/PA to the Deputy Commissioner, Cachar. g
' : . (LayaMadduri)

Deputy Gommissioner,

Cachar, Sﬂmarq-(gib‘ﬂlg



Specificatioy,

S/tenders -
of the M
firm /supplier /manufa

SINg m'

Submitteq for
Unicipal Solig

aste Managemep
Cturer are a5 foll

e

of ?Ze\mm
firm/ Supplier/ tricycle each size
Manufacturerg etc,
1 mm—h\\
Son’s (1 to 11pg),
Rs. 43000
(11tp 209c1
Sftx 4ft x 4f¢
(1t 10pg),
Rs. 41100
(11to ZOEC)
Sftx 4ft x 3f¢ Rs
' (1 to 10pg),
Rs. 37800
4= s (11to 20pc)
Sfex 4ft x 2f¢ Rs.36200 .
(1to 10pg),
Rs. 35100
11to 20pc
2 Bawa Dhir Welding 6ftx 4ftx 4ft |Rg 40096
& Fabrication (Lto 11pc),
i Rs. 38080
(11to 20pc),
Rs.37184
(20 to 50pc),
Rs. 35840 .
50 to 100pc
Sftx 4ftx 4fc | Rs, 38580
: (1to 10pc),
Rs. 37520 -
(11to 20pe),
B

t Rules 2015 and

Rate of one 20

Rs. 42500

.39200

-1l and Chairman,
Chairman, Silchar

in/tub as per
details of the

32litres/

45lires
. 44300

------

Rate of
litres dustbin Tubs-

s s




(3

-j\\\ -
Rs. 37184
(20 to 50pe),
Rs, 35840
. 50 to 100 he)
e | I
SEex Afcy 3t | Rs. 35280
(1to 10pc),
Rs.33264 TR T | e
(11 to 20pc),
Rs. 33216
(20 to 50pc),
Rs. 31920
T (50 to 100pQ)
St x 4ft ¥ 25t Rs. 31920
' (1-to 10pc), -
Rs.30344 - |o.o |
(11to 20pc),
Rs, 29792
(20 to 50pc),
Rs. 28784
T 50 to 100pc
3 fVI/ S Shyamananda 4ftx 3ft x2 1t Rs. 21,750 Rs445 /pc Rs610/pc
Traders
(4 1Dandp Associates 4ftx 3ftx2 Tt Rs. 20,800 Rs510/pe Rs 615/pc
5 NAG! Tragde and | No size Rs, 71,300 RsB0O /pc Rs910/pc
Industries ‘
6 Punjab Enginecring Sftx 4ft x 2f¢ 'Rs.67,200 Rs. 590 /pc Rs885 /pc
Ccm‘l]gany
7 Maverjck | No size WW—W /pc
8 Agro Hardware | .- 1Slitres=  Rs. [40 Lipre
Industries (P) Ltd 85/- Tub  Rs.
20 litreg= 165/- plus
Rs.110/- Plug GST
e GST
9 Dharam Chand | Generally Rs. 18000, wass [P
; Patoa & Sons used tricycle, Rs:27000
tricycle
which
includes 6
nos af
buckets
10 Meena Enterprise ---- - Rs. 564.00 -35litres=
Rs.338/-
45 litres=
Rs, 412{-
11 Whiteboard 6ftx 4ftx 4ft | Rs. 37,750 Rs120.00 [
Sftx 4ftx 4ft | Rs. 36,550 (with lead), Rs
Sftx 4ftx 3fc | Rs. 34,180 | 90.00(without
ot x 3ft x[Rs.28,000 | lead)
1.5t | AR
12 Shanti  Engineering | 6ft x 4ft x 4ft |Rs.37,856 | ggﬁﬁ-zﬁ ““““
Works Sft x 4ft x 4ft Rs, 36,400 Itres
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and Construction

Bhavisy,
India pyt, Ltd

e

Rs. 33,
Mfmual Cycle R: e
Kajal With 6b bing

Co nsulbmcy

Learning

6ftx 4y 4ft

Sftx 4ft x 3ft

With 6b bing
6ftx 4ft x 4f¢

5ﬁx4&x3&

\
SIEx 4t x 4ft

Manual Cycle

\
SEt X 4ftx 4fc
——2 X HE |
Sttx 4ftx 3f¢
X X 3ft |

Sft % 3ft x3ft
——2 21EX3ft |

4t x 3R Rs. 27,500
xm.s&

e rniihdmnatn e

. 30,381

Rs. 32,480
Rs, 32,878

Rs. 36,750

20lites
—_— ]

Rs. 34,258
——one0d |

Rs, 120.32

-------

Rs. 37450

Rs. 33,780
Rs:35800

w2 I
| Rs.36,250 |

Rs. 116.0(with
lead), Rs 85.00
(withoutlead)

The details of the shortlisted firms are ag follows:-
mNameofﬁrm Size  of [ Rate Rate of one[Rate of Credentials
No tricycle | against | 20 litres | Tubs-
each size | dustbip 32litres/
45litres
1 Chakraborty | 6ft x 4ft x Rs.44300 Upgraded as
and Sons 4ft (1 to 10 class D
jc), R [p— contractor
Rs vide HQ
43000 DGAR, Has
(11 to Valid GSTIN,
20pc) has license
5ftx 4ft x | Rs from Gaon
At | 42500 Panchayat. |
SEATEo (1 LG I [ Had
10pc), experienced
Rs41100 with  Govt
(11  to Department,
i 20pc)
5ft x 4ft x | Rs.39200
B bl ol
10pc), P e e
Rs37800
(11 ta
20pc)
Sft x 41t x | Rs36200
e
10pC]A e 5
Rs35100
11 __to

369
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2 ?“Eﬁ\mx ¢
Engineering 4 i Rs37.85% slae~ | g bl
3 — 20litres GST
Vorks Wm registration
U
gft,x 4ft x Rs'\'a’?:m
ft
Manug) Rs30,381
Cycle
with  gh
bing
W*\ et -
> | Whiteboarqg 6ft x 4ft x Rs37,750 Rs120(with | - Has  Audit
Aft lead), Rs Report and
Sft x 4ft x Rs36,550 90(without , form
4t . jéaa) W 3CDfrom
Sftx 4ft x [Rs : Chartered
3ft - |341g Accountant,
'5ft x 3ft x Rs
1.5ft 28,000 )
".‘“"-\‘\“\ : \\\\.
4 | Kajal 6ft x 4ft Rs36,750 | Rs 120.32= Valid GST
Consu]tancy 4ft 20lites Registration
and 5ft x 4ft x Rs34,258 PAN  card
Construction 4ft . ' Details
Sft x 4ft x Rs32,480 Provided
3ft : i
Manua_l Rs32,878
Cycle
with gh
bins
5 Bhavisya 6ftx 4ft x Rs3745¢ Rs116.0(wigh
Learning 4ft lead),
India Put Ltq 85 (without
lead) '
5ft x 4ft x Rs36,250
T A o T
S5ft x 4ft x Rs33,780
3t -
5ft x 3ft Rs35800
x3ft
aft x 3t Rs27,500
X1.5ft
6. | Agro Nil Nil 15litres= Rs, [ 40 Litrs
Hardware oAy 85/- Tub Rs,
Industries . 20 liters= 165/-
P) Ltd 1 Rs.110/- Plus plus GST
(F) b GST

These are only shortlisted ones; the final selection will be made subsequently,
which may entitle one or more firms to be included in this projgct Recommendeq
firms/suppliers /manufacturers for consideration are ag follows:

.

S A

Seanned hy (‘;\mﬂ(‘.nnner

37




371

12)1\?:.]1‘1?\?; L?;m 8 lndia PYL‘ Ltd, Guwaliat) i found eligible for the making
recommey, d thy e base O quated rage, The competent authority has
2. gy N8 firm for Contingrigeq Try-cycles s Mgw Rules 2016,

* “Shavisy, Learmng India Pyt Led» Guwahatj, i found eligible for the supply of
s asp Pecificaty N/ Tub g Per specification ang will deliver the items along
With Print of the g lIs foy aWareness S

e Quoteqd Tate, onsj

e materigls withi

in the work Penalties wil) pe im

order,
billed amount,

n the stipulatedq time

Posed. 250 will b
7. All the Materials like Uy-cycles
8 July 2019 Without faj), 1 this
be impaoseq a¢ Per point no,g,

/dustbins/tub must be rege

hed SMB office withijp
timeline ¢q not comply by

any suppliers, fine will

oY

e



(B) Tendg, docy, .
Fenova ﬁml;'l‘&mn Bved frgpy, the cuntractm's/'(lonstruction Company for
BRTF Campyg Neay of the identifieq SLRM centre iy abundant building of
' our) WUm Oltraciorg tons t has submitted their
Tespechve tender b Onstruction company has :
T ong wity Decessary documentsg etc for timely completion of the
“hovation yy, K withiy Sthjuly
Techpicy Bidgj
Comparative Statement: Renovation work of abandoneq BRTF Building neat
achar College (SLRM) Centre Part-1
J W Pan GST Detail of Labour Credentials
— | Contracyg, Numbep Number |pMp . Licensee
1 Pradip OK 0K OK 0K FCI-2017-
Chakraborw SAME AS
PAERT-[}
2 Hirok Choudhury 0K 0K 0K 10K PWD-18~19-
24,97 lac,
Date of
completion
13.03.2019
Cachar
college-18-19.
8.00 lac
18-19- 13,99
lac
Shymakantg paq] OK 0K OK OK ﬁsszup stgte .
S o Ousing 20ard |
17-4-13.2 49
Cores
Time span-1g
months-2.40
bill paid
No Extension
letter No
completion
; report
D e vy e e SO 0K Not 0K Not
Himangshu Paul 0K } -
& submitted considered
due to absence
EMD ¢ py
ﬁi'ﬁ‘_\\’ st Y of 0
(& Samnmina AL Nen 0
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Comparative
Cachar Colle

Sl:nlumunl: Rnimv:\mm w

ork ar abandoned BRTF Bublding near
Be (SLRM) Contye Pit.y,
SING TName o -
o8 I?f,’l}lil;lﬂ ‘r;ﬂn ber | S8 T Deiof — Tiabor T Gregomion
——l o Umber | Ny, bey | 1
 Pradiee——— nber | BMp Licensee
1 Pradip ET\WW oK Fci-2017, do
Chakmbm‘l,y 28.2017,
8,14,534.00/6/1/
2017
2,07587.00/28/1
/2017
i Work orders
Q i C ' : enclosed
\\_.
2 Hirok 0K 0K OK 0K Same as Part-]
Choudhy
3 Shymakantg oK lor 0K 0K Same as Part-]
aul .
4 Himangshy 0K oK Not 0K Not considered
Paul ‘ submitteq due to absence of
EMD Copy

Comparative State

ment: Renovation
Cachar College (SL

work of abandoned BRTF Building near
RM) Centre Payt.1 ‘

Name of Contractor

N Quoted Rate
Pradip Chakrabort /, Silchar Rs.9.86 L, R
Hirok Choudhu ry, Silchar Rs. 9861

Comparative Stateme
Cachar College (SLR

SL No
1
2

nt: Renovation wo

'K of abandoneq B
M) Centre Part-2;

Estimated Rate

RTF Building neat

htractors hag been foung to be
id warks mentioned C/S, Te

chnical Big and Financig] Bid ang
details of the same are as follow:- '

Sl.No._| Name Of Contractors Details: '

1 Pradip Chakraborty Bagha Jatin Lane, Chengeoorie Road, Silchar 4.

.| Registration details- SE( B[[Il(2018-19(35 Geul,
2 Hirok Chou dhury Deshabandhy Road, pin 788005, Silchar
» Registration Details-
APWRD /R/2 /GEN,/20 18-19/23556

Oancmmd h, r O amnQng nnaye
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From the
the Pyy Clre

abovy cmm'acturs, SHi p
‘ment ¢

Mgy radip Chakraborty, Contrac
the work g ee of §

tor may be selected by
rder lie W " Urban) and conditions may be Incorporated in
s : ; e work Speeqy 5ts comple ithin the stipulated
Ume (je, Within Sy, July 2019; i S NG e
606/201g and Goy

N pursuance of e NGT's order vide Memo. No
/ S also Pressing harq for
on time by the Concerngg

the same and failing to deliver things
»fine would e imposed on the Government of the State by
Consideripg above facts the
IS feasib)p to i

decision of engaging contractors quoted
ement jt and to g

void any financial implication of the State

District Level Monitoring
Committee Meeting held g 12th  June, 2019, Accordingly  the
recommendatioy has been made,
ii. For renovation works simultaneoyg in
flooring team, e

itiative for repairing of structures,
lectrification, Sanitation, etc may be taken intq priority for
timely completi,

on of the renovatigy works, Cnnsidering this, Pradip
Chakrahorty, Silchar, Contractor may be engaged for timely completion of

the renovation works as the Pilot Project wiyy be launched oy 13%July 2019,
The Procurement Committee in the tender evaluatio
weight-age to t)e NGT's order ig

short listing of firms l}as a

iii.

iv. approval of the Deputy Commissinner,
Cachar. Work order will be issued by the Silchar Muni
the approval of the competent auth

cipal Board based on
ority,
The meeting ended wil, thanks from the Chair,

\

(A.B, Das, AEE, PHED -11)
& Chairman_,

Procurement Committee of SR (U), Silchar.
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Memo, N, CRR /Db
Lopy to; MA/zOlg‘zﬂ/SBM/lB - A,

Dated: 17t june 2019,

b ‘ ISsipner, Silchar, Cachar foy favoyy of kind information.
e MD, S§ rban) Quwahati fop ¢

avour of kind information.

har Municipa) Board, Silchar for information and necessary |

o ork order
3 The Evesut o

fficer, Silchay Municipal Board, Silchar for information and
I issue of Workorderetc, =

the Procurement Committee of SBM (U) Silchar for N /A.
rict Administration and SMB, Silchar.

|
{
|
@%ﬁ |
|

(A. B. Das, AEE, PHED-II)
& Chairman,
Procurement Committee of SBM (U), Silchar.

necessary action fg
4. Al Members of
S. Website of Dist
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: GOVERNMENT OF ASSAM
OFFICE OF THE DEPUTY COMMISSIONER::CACHAR:: SILCHAR
g IANAGEME
/2019/DDMa/ 2, @ Dated: 28/05/2019

The Chairman, ;
Silchar Municipal Board, Silchar.

Sub: Regarding the awareness on implementation of Bye-Laws and plastic ban in

Silchar Town.

Ref; Resolution of the DLMC Meeting held on 12t June 201
CRR.46/DDMA/2019-20/SBM/1L Dated 15/06/2019-

Sir,
1 would like to state that for the

With reference to the subject cited above,
is scheduled to

launch of SWM Project in the context of SLRM initiative the launch program
be held on 13th July, 2019.

Here on this day various important tasks also need to
parallel manner. In this connection, Bye-laws on Solid Waste Management-
by SMB in its Board meeting) and ban on usage of plastic also needs to be implemented and
introduced to the local people of Silchar Town.

In this conmection, a massive awareness drive focusing on the above
mentioned aspects needs to be carried out fromyour end. This awareness drive has to be
carried from door to door and should include each and every household, shops, malls,
offices, marriage halls, markets, etc. _

For this purpose, few [EC Materials (soft copy) has been prepared from this
office, which needs to be circulated from your end in such a way that every entity of this
town should have a copy of the same mandatorily. This awareness drive needs to be
completed within 10th July, 2019 so that after the launch of SLRM Project no sort of chaos
or mismanagement comes up.

You are requested to direct the SBM (Urban) wings and NULM of Silchar
Municipal Board, Silchar to take immediate action and complete the task within the
stipulated timeframe. :

: Therefore, you are requested to look into this matter and take immediate
necessary action for gfeater public interest.

be undertaken in a
2019 (adopted

9 vide Memo. No.

A“M.f)umﬁ- ’@' o 376

Matter jnay be treated as mosturgent,
Yours faithfully,
\
U Laya Mixdduri,!ASj-_;_..;_._‘_-_ )
Deputy Commissioner, B v
District Cachar, Assam, %\L
Memo.No.CRR46/2019/DDMA/ 7 g -A. Dated: 28/06/2019

Copy to:

1.TheE.0, SMB‘for information and necessary action.
'\M & SBM (Urban) Officers/Officials, SMB, Silchar for immediate action,

\ Y

Lo

(Laya Mad{{w?? )
Dep\\\lw&“n\\eﬂé‘?l?:er.

: ﬁ%&%}mn Assnn%\
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- GOVERNMENT OF ASSAM
FICE (:;F THE DEPUTY COMMISSIONER::CACIHAR:: SILCHAR

Dated: 28/05/2()19

The Chairman,
Silchar Municipal Board, Silchar.

Sub: Achieving “Plastic Free" Silchar.
Ref: Resolution of the DLMC Meetng held on 12t June 2019 vide Memo. No-
: CRI'L46/DDMA/2019-20/SBM/11, Dated 15/06/2019-
ir, '
e, | would like to state that for the

With reference to the subject cited abav
launch of SWM Project in the context of SLRM initiative the Jaunch program is scheduled to

be held on 13th July, 2019. -
Here on this day various important tasks also
parallel manner. In this connection, Ban on usage of plastic al

and introduced to the local people of Silchar Town. .
In this connection, a massive awaren

need to be undertaken in 2
so needs to be implemented

ess drive focusing on the above

eeds to be carried out from your end. This awareness drive has to be

d should include each and every household, shops. malls,
alers, etc. Here if needed you are

mentioned aspects n

carried from door to door an
offices, marriage halls, hotels, markets, retailers, whales
also requested to conduct meeting with mall managers, plastic retailers/wholesalers,

market associations, ward commissioners, hotel association, others bulk waste generators

so that any issues, problems can be addressed and resolved there and then only.

For this purpose, few |EC Materials (soft copy) has been prepared from this
office, which needs to be cicculated from your end in such a way that every entity of this
town should have 2 copy of the same mandatorily. This awareness drive needs to be
completed within 10th July, 2019 so thatafter the Jaunch of SLRM Program no sort of chaos
ismanagement comes up.

The awareness needs to be done wit
ds to be taken against any

h an objective to achieve "Plastic Free
body who is found defaulter in this

orm

silchar* and strict actions nee
matter.

You are requested to direct the SBM (Urban) wings and NULM of Silchar
Municipal Board, Silchar to take immediate action and complete the task within the

stipulated timeframe.

Therefore, you are requested to look into this matter and take immediate
necessary action for greater public interest. .

Yours faithfully,

&/

(Laya Madcuri, 1AS)
Deputy Conunissioner,
: District Cachar, Assam.
Mcrno.No.CRR.46/2019/DDIV1A‘/ 2 7(~ -A. Dated: 28/06/2019

Copy to: -
1. The E.Q, SMB for informatlon and necessary action.
fficers/Officlals, SMB, Silchar for immediate action.

/ lefﬁ SBM (Urban) O
' ; | &IJ o

(Laya Maddl\.q{,\\\@,\f
Nanutv s%ner.

\

.
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2. Award to the best Mmmmkqmmuﬂmmﬂmmﬁdﬂﬂ
Swacchata:
The award aims to seck engagement with all stakeholders, primarily th‘-', NGOs
who have worked at the community level for maintaining cleanliness, hygiene &
beauty of the town.
The awards intend to cover the following aspects: - ;
a) NGOs who are making a difference in the prevention of pollution of water: air,
noise, etc, riene
b) NGOs who have the following objectives In the field of Swacchata: F_caSll'J'_htY/
Sustainahility ~Innovation - Empowerment - Scalability — Replicability -
Social and Environmental Impact.
c) NGOs who have been successful in producing measurable results for at least
" one/two years & who have been capable enough to aware/empower
community members. : sy o
d) NGOs who have helped to introduce/upgrade technologies or practices that
improve the community’s quality of life; provide significant environmental,
economic and social benefits; be a replicable model for other communities; be
capable of scaling and beyond the original community.
¢) NGOs who have undertaken clean up drives in Silchar City & nearby areas.
} ) NGOs who have undertaken awareness programs to motivate people to not
'1 only clean their houses, but also care for the cleanliness of their
‘ neighbourhood & town.
g) NGOs who have worked to promate safe water, Prevent watcer, sanitation and
hygicene practices among slum areas

After analysingall the above aspects prizes will be given to three(3) Best NGOs
of Silchar Town..

The prizes that have been listed for this purpose are as following:-
(A)1s Prize: Rs. 20,000/~ with Certificate.

(B)2n Prize: Rs. 15,000/~ with Certificate.
(C) 34 Prize: Rs. 10,000/- with Certificate.

‘ All the NGOs will have to submit their nominations for this award and a team
will survey the application on the above aspects & prizes will be awarded
accordingly.

‘

The last date of application submission is on
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OFFICE OF THE SILCHAR MUNICIPAL BOARD: SILCHAR

CACHAR: ASSAM

No. SMGUA(SBM). 27/2020-21/ é 4 gg

WORK ORDER

Dated-/(9/02/2021

In response to the Tender ( Order No SMGUA(SBM). 27/2020-21/5193 dated 0?/'01/2012“11
) called from registered NGOs/SHGs for primary collection and disposal of Mumc:pal’ (;
Waste, these NGOs and SHGs have been selected to provide the service on behalf of Silchar

Municipal Board for a period of two (2) years. The lis

their assigned wards are given below:

t of selected service providers and

Sl No NAME OF THE SHG/NGO

. ASSIGNED WARD

1. Vivekananda Club .

Ward No 1

Ward No 5

2. Neelamvori SHG

Ward No-2

Ward No-3

Ward No-4

Ward No-19

Ward No-22

Ward No-23

3. Mother T eresé SHG

Ward No-13

Ward No-15
Ward No-16
Ward No-17
Ward No-18

) Sakshi SHG

Ward No-11

Ward No-21 ]

Ward No-24 iR
~ Ward No-25
Ward No-26




3

Eie Dh
amadh; e
hi Women s-SHG T Ward No-12 o
Ward No-14
\6\~ Ward No-20
Mahila Akota SHG Ward No-6
Ward No-7
Ward No-8
Ward No-9
Ward No-10
e :
. Shefaly Enterprise Ward No-27
‘ Ward No-28
The selected NGOs/SHGs are requested to start the work within 10 days from the date of
this order. ’ : 2 . y
Executive Officer
Silchar Municipal Board
paled  18[3)9,
No. SMGUA(SBM). 27/2020-21/ é 389 6490 Jo2t

Copyto :

1.The SHGs/N GOs concerned for favour of kind inform

ation & necessary action.
2. Relevant file. '

E ecutlve Officer
Silchar Municipal Board

)
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